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CENTRAL ADMINISTRATIVE TRIBUNAL 

JAMMU BENCH 

       O.A.No. 061/0781/2020 

 

Jammu,  this the 16.9.2020 

 

CORAM: HON’BLE MR. RAKESH SAGAR JAIN,  MEMBER(J) 

       HON’BLE MR.ANAND MATHUR,  MEMBER (A) 

Nagesh Kumar Parihar, s/o late Sh.Hem Raj Parihar, r/o 

village Bhella, Tehsil Thathri, District Doda, A/P House NO.E-

4, Sector 3, Durga Nagar, Jammu.   

                            Applicant   

(BY ADVOCATE:  Mr. Sudershan Sharma)  
 

        Versus  

 

1. State of J & K through Commissioner/Secretary to Govt., 

Health & Medical Education Department, Civil Sectt., 
Jammu/Srinagar.  

2. Director Health Services, Jammu.  

3.  Chief Medical Officer, Jammu.  

 

BY ADVOCATE: Mr. Sudesh Magotra.  

 ..  Respondents 

     O R D E R(Oral) 
 

HON'BLE MR.RAKESH SAGAR JAIN, MEMBER(J). 
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1. Applicant has filed the present petition against the 

impugned order dated 21.8.2020 whereby he has been 

transferred from NTPHC Panshee Block Thathri, Doda to 

NTPHC, Panjoh, Block Dansal, Jammu and the relieving 

order dated 22.8.2020.   

2. At the outset, learned counsel for the applicant states 

that the applicant will be satisfied if this OA be treated 

as representation, wherein he has stated that his wife is 

not having good health  as  she has undergone heart 

surgery and there is no male member in his family to 

look after his wife,  and the same be decided within a 

specified time fixed by this Court.   

3. Issue notice to the respondents. 

4. At this stage, Mr. Sudesh Magotra, DAG,  appears and 

accepts notice on behalf of the respondents. He states 

that he has no objection  to the disposal of the O.A in 

above terms.  

5. In view of the above, we dispose of the present OA with 

a direction to the respondents to treat the present OA 

as  representation  on behalf of the applicant  and the 

same be decided by passing a reasoned and speaking 
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order,  within a period of two weeks from today, 

keeping in view the family circumstances of the 

applicant. Mr.  Sudesh Majotra is directed to 

communicate this order to the respondents.  

6. The disposal of this O.A may not be constructed as an 

expression on the merit of the case. 

 

 (ANAND MATHUR)           (RAKESH SAGAR JAIN  ) 

    Member (A)          Member(J). 

     

Place:  Jammu  

Dated: 16.9.2020 

KKS 

 

 

 


